
WP(C) No. 356 of 2012 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
09.03.2015 
 
 Mr K Paul, learned counsel, appears for the 

petitioners. 

 Mr ND Chullai, learned senior GA, represents the 

respondents. 

 Learned counsel for the petitioners prays for and is 

granted a week’s time to file application for amendment.  

List on 17.03.2015. 

 

 

  

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

dev 



WP(C) No. 405 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
09.03.2015 
 
 No one appears for the petitioners. 

 Mr R Deb Nath, learned CGC, represents the 

respondents. 

 Learned counsel for the respondents prays for and is 

granted one week’s time to file reply in terms of the earlier 

order.  In the interest of justice, the matter is adjourned for 

one week.  List on 16.03.2015. 

 

 

  

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

dev 



WP(C) No. 406 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
09.03.2015 
 
 No one appears for the petitioners. 

 Mr R Deb Nath, learned CGC, represents the 

respondents. 

 Learned counsel for the respondents prays for and is 

granted one week’s time to file reply in terms of the earlier 

order.  In the interest of justice, the matter is adjourned for 

one week.  List on 16.03.2015. 

 

 

  

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

dev 



Crl Appeal No. 5 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
09.03.2015 
 
 Mr P Thapa, learned counsel, appears for the 

appellant. 

Mr S Sen Gupta, learned GA, represents the 

respondents. 

 Learned counsel for the appellant prays for and is 

granted two weeks’ time on the ground that Mr HR Nath, 

learned counsel on record, is not available on account of 

some personal difficulties.  List on 24.03.2015. 

 

 

  

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

dev 



MAF No. 1 of 2012 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
09.03.2015 
 
 Mr SC Shyam, learned senior counsel, appears for 

the petitioners. 

 Mr HS Thangkhiew, learned senior counsel, assisted 

by Mr AA Mir, learned counsel, represents the respondent. 

 Learned counsel for the appellants prays for and is 

granted two weeks’ time to prepare and argue the case.  

List on 24.03.2015. 

 

 

  

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

dev 



MC (ARB. A) No. 1 of 2015 
IN Arb (A) No. 1 of 2015 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH, 

 CHIEF JUSTICE (ACTING) 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
09.03.2015 
 
 Mr SC Shyam, learned senior counsel, appears for 

the applicants. 

 Mr HS Thangkhiew, learned senior counsel, assisted 

by Mr A Mir, learned counsel, represents the respondents. 

 Learned senior counsel Shri SC Shyam states that 

there are some inadvertent mistakes in mentioning the 

total number of days of delay in the application which is 

supported by affidavit.  He seeks permission of the Court to 

correct it but the same being supported by affidavit cannot 

be permitted.  Thus, learned senior counsel prays for and 

is granted permission to withdraw the application 

supported by affidavit in order to file a fresh one with 

correct number of days of delay and averments.  List on 

24.03.2015. 

 

 

  

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

dev 



MC (ARB. A) No. 2 of 2015 
IN Arb (A) No. 2 of 2015 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH, 

 CHIEF JUSTICE (ACTING) 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
09.03.2015 
 
 Mr SC Shyam, learned senior counsel, appears for 

the applicants. 

 Mr HS Thangkhiew, learned senior counsel, assisted 

by Mr A Mir, learned counsel, represents the respondents. 

 Learned senior counsel Shri SC Shyam states that 

there are some inadvertent mistakes in mentioning the 

total number of days of delay in the application which is 

supported by affidavit.  He seeks permission of the Court to 

correct it but the same being supported by affidavit cannot 

be permitted.    Thus, learned senior counsel prays for and 

is granted permission to withdraw the application 

supported by affidavit in order to file a fresh one with 

correct number of days of delay and averments.  List on 

24.03.2015. 

 

 

  

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

dev 



WA No. 27 of 2014 
IN WP(C) No. 136 of 2011 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH, 

 CHIEF JUSTICE (ACTING) 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
09.03.2015 
 
 Mr R Kar, learned counsel, appears for the 

appellants. 

 Mr S Dey, learned counsel, represents the 

respondents. 

 As the records directed by earlier order have not been 

received till date, let a reminder be issued.  List on 

24.03.2015. 

 

 

  

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

dev 



WA No. 35 of 2014 
IN WP(C) No. 199 of 2012 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH, 

 CHIEF JUSTICE (ACTING) 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
09.03.2015 
 
 Mr S Sen Gupta, learned GA, appears for the 

appellants. 

 Ms SG Momin, learned counsel, represents the 

respondents. 

 Learned counsel for the appellants prays for and is 

granted two weeks’ time to download the report in question 

of the Law Commission of India and prepare the case.  

Looking to public importance involved in the matter, this 

Court may like to get the assistance of Advocate General or 

any other senior Law Officer on the next date of hearing. 

 List on 23.03.2015. 

 

 

  

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

dev 



WA No. 43 of 2013 
IN WP(C) No. 174 of 2013 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH, 

 CHIEF JUSTICE (ACTING) 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
09.03.2015 
 
 Mr K Paul, learned counsel, appears for the 

appellants. 

 Mr R Gurung, learned GA, represents the 

respondents. 

 Learned counsel for the appellants prays for and is 

granted further two weeks’ time to clarify the position in 

terms of the order dated 18.02.2015.  List on 24.03.2015. 

 

 

  

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

dev 



WA No. 49 of 2013 
IN WP(C) No. 175 of 2013 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH, 

 CHIEF JUSTICE (ACTING) 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
09.03.2015 
 
 Mr K Paul, learned counsel, appears for the 

appellants. 

 Mr R Gurung, learned GA, represents the 

respondents. 

 Learned counsel for the appellants prays for and is 

granted further two weeks’ time to clarify the position in 

terms of the order dated 18.02.2015.  List on 24.03.2015. 

 

 

  

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

dev 



WP(C) No. 129 of 2011 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
09.03.2015 
 
 Mr M Chanda, learned counsel, appears for the 

petitioners. 

 Mr A Khan, learned counsel, represents the 

respondents. 

 Learned counsel for the respondents prays for and is 

granted two weeks’ time to file written submissions being 

supported by case law.  List on 23.03.2015. 

 

 

  

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

dev 



1 

 

CRL.A. No. 2/2014 
 

 
 

BEFORE 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE (ACTING) 
And HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
 
 

09.03.2015 
   
   
  Ms. K.Chisa, learned counsel, appears for the appellant. 

Mr. N.D.Chullai, learned senior GA, represents the State 

respondents. 

  Learned counsel for the appellant prays for and is granted 2 

(two) weeks’ time to argue the matter. 

  List the matter on 23.03.2015.  

   

 

 

  JUDGE CHIEF JUSTICE (ACTING) 
 
 
 
 
 
Sylvana 

 

 

 

 

 



 
 

CRL.A No. 4/2013 
CRL.M.C No. 53/2013 

CRL.A No. 5/2013 
CRL.A No. 6/2013 
CRL.A No. 7/2013 
CRL.A No. 8/2013 
CRL.A No. 9/2013 

 
 
 

BEFORE 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE (ACTING) 
And HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
 
 

09.03.2015 
   
   
  Ms. S.G. Momin, learned counsel, appears for the appellant. 

Mr. S.Sen Gupta, learned Govt. Advocate, represents the State 

respondents. 

  Learned counsel for the State, Mr. S.Sen Gupta, prays for and is 

granted a week’s time on the ground that he is not ready to argue the case. 

  List thereafter on 16.03.2015.  

   

 

 

  JUDGE CHIEF JUSTICE (ACTING) 
 
 
 
 
 
Sylvana 

 

 

 

 

 

 

 



 
 

PIL No. 6/2013 
MC(PIL) No. 2/2014 
MC(PIL) No. 3/2014 
MC(PIL) No. 5/2014 

 
 
 

BEFORE 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE 
And HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
 
 

09.03.2015 
   
   
  Mr. SP Das, petitioner in person is present. 

  Mr. S.C.Shyam, learned senior counsel, represents respondents 

No. 1 to 4. 

  Mr. N.D.Chullai, learned senior GA, represents respondents No. 

5 to 7. 

  Ms. R.Dutta, learned counsel, represents respondent No. 8. 

  Mr. A.Baruah, learned counsel represents respondent No. 9. 

  Mr. H.S.Thangkhiew, learned senior counsel, represents 

respondent No. 12. 

  Mr. L.Darlong, learned counsel, represents respondents No. 10, 

11 and 13. 

  Learned counsel, Mr. L. Darlong, makes a request for 

adjournment on the ground that Mr. R. Jha, learned counsel for the 

respondents No. 10, 11 & 13 has suffered some serious accident and is 

presently lodged in hospital. 

  List the matter on 23.03.2015. 

   

 

 

  JUDGE CHIEF JUSTICE 
 
 
 
 
 
Sylvana 

 
 



 
 

WA No. 8/2011 
 

 
 

BEFORE 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE (ACTING) 
And HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
 
 

09.03.2015 
   
   
  Mr. D.Gangte, learned counsel, appears for the appellant. 

Mr. A.Khan, learned counsel, represents the respondents. 

  Learned counsel, Mr. D.Gangte, makes a prayer for adjournment 

on the ground that Mr. K.C.Gautam, learned counsel for the appellant on 

record is in personal difficulties on account of indisposition of his father.   

  List the matter on 23.03.2015. 

   

 

 

  JUDGE CHIEF JUSTICE (ACTING) 
 
 
 
 
 
Sylvana 

 

 

 

 

 

 

 

 



 
 

WA No. 12/2014 
 

 
 

BEFORE 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE (ACTING) 
And HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
 
 

09.03.2015 
   
   
  Mr. L.Darlong, learned counsel, appears for the appellant. 

Mr. S.C.Shyam, learned senior counsel, represents the 

respondents. 

  Learned counsel, Mr. L.Darlong, makes a request for 

adjournment on the ground that Mr. R.Jha, learned counsel for the appellant 

has suffered a serious accident and is presently lodged in hospital.  

  List the matter on 23.03.2015.  

   

 

 

  JUDGE CHIEF JUSTICE (ACTING) 
 
 
 
 
 
Sylvana 

 

 

 

 

 

 



WA No. 29 of 2014 
IN WP(C) No. 330 of 2012 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH, 

 CHIEF JUSTICE (ACTING) 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
09.03.2015 
 
 Mr SS Dey, learned senior counsel, assisted by Mr 

AA Mir, learned counsel, appears for the appellant. 

 Mr H Kristazi, learned counsel, represents the 

respondent. 

 We have heard learned counsel for parties. 

 In view of the fact that enquiry report has already 

been submitted, according to learned counsel for parties, 

cause of action does not survive.  Hence, this matter 

having been rendered infructuous can be disposed of.  But 

that nevertheless it would be open for the parties to 

challenge the enquiry report in case of any grievance in 

respect thereof before the appropriate forum.  Writ appeal 

thus stands disposed of as infructuous. 

 

 

  

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

dev 


